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OA 715/94 (8) 	Dated:20.1.20 
Shri K.B.Talreia counsel 

for the applicant. None for the 
respondents. 

Adjourned to 31.1.200 

	

(S..L.Jain) 	(B. .J3ahadur) 

Member(J) 	Member(A) 

00-15 (715/94) 
& 27 (704/95) 
Shri K.B.Ta7reja, co 

for applicant requests 
withdrawal of the case filed by 
the applicant Shri G.S.Bhagat in 
both the OA. 

	

The 	app7icat ions 	are 
the refore 	disposed 	of 	as 
withdrawn. 
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(S. ..JAIN) 	(B. N. BAHADUR) 
EMBER (J) 	 MEMBER (A) 


